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amending Notification No. 225/86-
Central Excise, dated the 3rd April,
1986, exempting. Mongethylene
Glycol falling wunder sub-heading
No. 280590 of the Schedule to the

Central Excise Tariff Act, 1985 (§ of

1986) from the whole of the duty of
excise leviable thereon which is spe-
cified in the said Schedule, together
with an Explanatory Memorandum
thereon. [Placed in Library. See No,
L7T-4450/87]
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1. Accounts (1985-86) of the Banaras
. ' Hindu University (Volumes I angd
II) and related papers,

II, Report and Accounts (1985-86) of
the Central Institute of Higher
Tibetan Studies, Varanasi and
related papers.

II. Statement giving reasons for not
#  laying the Report (1985-86) of the
) Aligarli Muslim University with-
7 in the stipulated period.
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Nolifications of the Ministry of Steel
and Mines (Department of Mines)

THE MINISTER OQF STATE IN
THE DEPARTMENT OF MINES IN
THE MINISTRY OF STEEL. AND
MINES (SHRIMATI ' RAM DULARY
SINHA): Sir, I. beg to lay on the
Table, under sub-section (1) of sec-
tion 28 of the Mines -and Minerals
(Regulation and Development) Act,
1857, a copy each (in  English and
Hindi) of the following Notifications
of the Minstry of Steel and Mines
(Department of Mines):—

]

1. 80, No. 445(E), dated the
23th April, 1987, directing that the
powers exercisable under clause
(b) of section 5 (2) of the Act
shall also be exercised by the Con-
froller General, Chief Controller
of Mines (Controller of Mines and
the Regicnal <Controller of Mines

* of Tndian Bureau of Mines, [I’laced
in Library. See No. LT-4467/87]

2. S.0. No. 446(E). dated the
28th April. 1987.  authorising: all
the State Governments and. Union
Territory Administrations to exer-
eise powers vested in Central Gev-



